














































,121. An Executing Court cannot the questions relating to which ofthe following? 
(1) Discharge of decree. 
(2) Satisfaction' of decree. 
(3) Modification of decree. 
(4) Execution of decree. 

122. Which of the following statements.is most appropriate? 
(1) The institution of the appeal does not by itself operate as stay of the decree appealed against. 

, (2) The appellate court has the power to stay the execution decree. 
(3) Both (l) and (2) are correct. ' 
(4) Only (1) is correct and (2) is incorrect. 

123. Rejection of an application for leave to sue forma pauperis is: 
(1) A decree 
(2) Not a decree 
(3) Mayor may not be a decree depending on facts 
(4) None of the above. 

124. "Legal heirs must always be the legal representatives in a civil suit". This statement is: 
(1) Correct; 
(2) Partly correct. 
(3) Incorrect. 
(4) None of the above. ' 

125. When a suit is filed against a minor represented by his guardian, the decree passed in the suit: 
(1) 'will not operate as res judicata. 
(2) will operate as res judicata. 
(3) will not be binding on the minor if he files a suit on the same cause of action within one year of 

becoming, a major. 
(4) None of the above. 

126. "At times proceedings are adjourned sine die on account of stay. Even after stay is vacated, 
intimation is not received and proceedings are not taken up. In an attempt to remedy this, situation, 
we consider it appropriate to direct that in all pending cases where stay against proceedings of a 
civil or criminal trial is operating, the same will come to an end on expiry of six months from today 
unless in an exceptional case by a speaking order such stay is extended.". This observation was 
made by the Supreme Court recently in which one of the following cases: 

A 

(1) Asian Resurfacing of Road Agency Pvt. Ltd. v. Central Bureau of Investigation 2018 (5) 
SCALE 269 ' 

(2) Board of Control for Cricket in India v. Kochi Cricket Pvt. Ltd. 2018 (4) SCALE 502 
(3) State of Karnataka by its Chief Secretary v. State of Tamil Nadu by its Chief Secretary & Ors. 

(2018)4 SCC 1 
(4) Chand Devi Daga & Ors. v. Manju K. Humatani & Ors. (2(j,X) I SCC 71. 
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127. "A woman cannot be arrested or detain~d in civil prison in executionofa money decree". Is this a 
correct statement? 
(1) Yes, there is a general rule that a woman cannot be arrested or detained in a civil prison in. 

. . execution of a money decree. . ' . . 
(2) No, .this general rule is not applicable where the woman is' a graduate. 
(3) No, this general rule is not applicable if the money decree passed is jointly and severally against 

both her and her husband. . ' 
(4) A woman can be arrested if the money decree is passed after contest. . 

128. A judgm@nt debtor is arrested in execution of a money decre~. Will he ~e discharged from the debt 
uQder the concerned money decree on completion ofthe period of detention? 
(1) No, even on release after undergoing the period of detention he will still be liable for payment . 

. under the money decree in view of Section 58 CPC. 
(2) Yes, he will be discharged from the debt under the concernedmon~y decree. 
(3) Yes, he will be discharged from the debt if the money decree is less than Rs.l lakh. 
( 4) Xes, he will be discharged froin the debt if the decree pertains to recovery of loan; 

129 .. Can a person who h'!$ not suffered special damage because of public nuisance or wrongful act . 
affecting the public file a suit? 
(1) Absolutely not. 
(2) Yes, provided the plaint is filed oy two or more persons and leave of the court is obtained. 
(3) Yes, because everyone is a member of the public aJd can espouse grievance and seek 

appropriate reliefimder Section 38 of the Specific Relief Act. . 
(4 ) Yes, only if the plaintiff seeks approval and is granted sanction by the Advocate General of the 

State. . 

130. Where a suit plaint seeking relief of possession of an immovable property is rejected under Order 
vtI Rule 11 CPC, whether fiiing of a fresh suit is barred? . 
(1 ) ·No,· filing of a suit is not barred provided the fresh suit is filed within the period of limitation. 
(2) , NQ, filing of a fresh suit is not. barred' provided where a notice under Section 6 of the Specific 

Relief Act is served before filing of the fresh s.uit. 
(3) No, filing of a fresh suit is not barred only if the earlier suit was filed before commencing of the 

. . Civil Procedure Code as amended 'by Act 22 of2002. . . 
(4) Filing of a fresh suit is barred if the earlier suit/plaint was rejected by the High Court and 

confirmed by the Supreme Court,. and not by a District Court. 

131. Can a court pass ~ d~cree in~suit seeking 'rights in an immovable property where a defendant has 
transferred hjs interest and rights in the suit property to a third person without issue of 

. summons/notice to the third person? If yes, whether the decree will be binding against the transferee 
pendente lite. . 
(1) No, notice must be issued to the third person otherwise decree would not be binding ori him. 
(2) Decree without notice to a third person is valid and notice/summons is not required to be issued 

to the third person. 
(3) Decree wjll be invalid as it violates pr,inciples of natural justice. , 
(4) Decree will be invalid as a judgment is only binding on the parties to the suit and doctrine in 

personam applies. ' 
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132. Which of the following is not correct, regarding Section 6 of the Specific Relief Act, 1963? 

(1) The period of limitation, for filing a suit thereunder, is 6 months. 

(2) No suit, against the Gov,ernment, can be brought under the said Section. . 
(3) The order, or decree, passed under the said Section', is immune from challenge, by appeal as 

well as by review. ' ' 
(4) It would be necessary for the 'plaintiff, in such a case, to p~'ove absolute title to the property. 

133: Which of the following proposition is not correct: 
(1) The plaintiff is entitled to seek a decree for specific performance of contract or compensation in 

lieu of specific performance under the Specific Relief Act. ' 
(2) If liquidated damages have been provided, the ,plaintiff cannot seek specific performance. 
(3) The court may grant possession, partition or separate possessio,n ,to the plaintiff in addition to 

specific performance of the contract. 
(4) The court may direct refund of the earnest money or deposit made if specific performance is 

refused. 

134. A suit' for possession of an immovable property based on title by 'a plaintiff, who has been , 
dispossessed can be filed: , 
(1) within six, months of dispossession as per Section 5 of Specific Relief Act. , 
(2) even bey~nd six months and upto a period of 12 years as provid€?d in Article 65 of the 

Limitation Act when dispossession is of a person who is the title holder of the immovable 
property. 

(3) beyond six months against , a rank trespasser, by an owner of an immovabie property; if 
dispossession of the plaintiff of an immosable property takes place' after plaintiff had already 
given a public notice of his , being in actual physical possession of the suit property against the 
world at large . 

. (4) beyond six months of dispossession of a person having an ownership title, and against a person 
who dispossesses the person having ownership title provided only if the title of the plaintiff is 
recorded either in the municipal records or in the revenue records. 

135. Whether specific performance of an ear:li'er Agreement to Sell an immovable property can be 
granted against the person who has subsequently purchased the subject property? 
(1) No. Once the immovable property which is subject matter of an Agreement to Sell is sold by the 

seller to a third person, the earlier Agreement to Sell is frustrated. 

(2) A proposed buyer under an Agreement to Sell can 'seek specific performance Qf a contract to sell 
an immovable property even if ~e subsequent purchaser is a purchaser for value but with notice . 
of the prior Agreement to Sell. 

(3) Only if the immovable property which is subject matter of an Agreement to Sell is transferred 
during the pendency of the suit and not before filing of the suit. 

(4) A proposed purchaser under the Agreement to Sell can file a suit against , the subsequent 
purchaser of the property which is subject matter of the prior Agreement to Sell, but only if 
payment is made by the proposed purchaser by means of cheque or a bank draft. 
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136. Can a suit for declaration he filed without seeking any further relief although such further reli~f is 
available to the plaintiff? . 

(1) Yes, a suit simply seeking the relief of declaration can be filed without seeking further relief if 
the plaintiff is a pauper and does not have financial means to pay court fees for the further l:elief 
in addition to the reliefof declarC\tion. . ' . 

(2) No, a plaintiff is bound to file a suit for declaration and seek further rellef once the further relief 
is available for being claimed in the suit for declaration which is filed. 

(3) Yes, if the consequential relief, if claimed in another suit, would not be barred under the law of 
limitation. 

(4) A suit for declaration without seeking further relief can be filed. 

137. Select the correct statement: 
(1) A suit can be filed to enforce the negative covenant contained in an agreement even if the 

. specific performance 'carinot be granted provided that the plaintiff has not failed to perform all 
of his obligations under the agreement. 

(2) A suit can be filed to enforce negative covenant/agreement even if a specific performance 
cannot be granted provided the agreement pertains to an immovable property only. -

(3) ' A suit can be filed to enforce · a negative covenant when no specific performance of an 
agreement can be granted only if the negative covenant is in terms -of a duly registered 
agreement before a Sub-Registrar under the Registration Act. _ 

(4) A suit to enforce negative covenant can be filed, even if specific performance Of the agreement 
cannot be sought, only if the suit to enforce the negative covenant is filed only before the High -
Courts of Delhi, Kolkata; Mumbai or Chennai. 

138. Read the following statements: _ 
I. There is a rebuttable presumption that a cheque. bearing a date was made .Of drawn on such date . 
II. It cannot be presumed that the holder of a cheque is a holder in due course. 
1lI. There is an irrebuttable presumption that the cheque was made or drawn for consideration . 

. Select the correct answer: 
(1) All three above statements are correct. 
(2) Only first statement is correct. 
(3) The first and se90nd statements are correCt. . 
(4) None of the above. 

i39. For cognizance to be taken of the offenc~ of dishonour of cheque for insufficiency of funds in the 
account; which of the following are prerequisites: 
(1) The cheque must have been presented to the bank ~ithin the period of its validity or within six 

-months from the date on which it was drawn, whichever is earlier. 
(2) The complainant mus~ prove 'by independent evidence that the cheque was issued for discharge. 

of a debt or liability. . 
(3) Both of the above. _ 
(4) None of the above. 
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140. Director of a company is liable. for an offence committed by the company under Section 1.38 of the 
Negotiable Instruments Act, 1881: . , 
(l) because he is a Director. . . 
(2) if he is a person-in-charge of and responsible to the ,company for. conduct of business of the 

company. 
(3) if he is a Director and shareholder with at least 5% shares . . 
(4) ifhe is a resident of India. 

141. Is the statement of law correct: "Implied authority of a partner in a partnership firm exists to selling 
of all properties of the partnership firm for the purpose of carrying on the business of the partnership 
firm"? 
(1) Yes, since a partner is an agent of all other partners, his action to sell any property of the firm 

for the purposes of running of the b~siness of a firm, is valid arid results in transfer of ownership 
, of the property which is transferred. 

(2) No, a partner has no implied authority to transfer any immoyable property of the firm under the 
implied authority doctrine principle as contained in Section 19 (2) (g) of the Indian Partnership 
Act. 

(3) Yes, under implied authority pdhciple a partner can · transfer an immovable property if the 
disposal of the immovable property of th~ part.nership firm is only by that partner who has put 
the sole effort to acquire the immovable property " of the partnership firm which is 
transferred/disposed of. 

(4) Though a partner has no implied 'authority to transfer an immovable property of the partnership 
firm for the purpose of doing of the business~ but such implied authority is granted to a 

. managing partner under Section 22 ofthe Partnership Act. 

142. On the dissolution of a partnership firm the partner is the first person who will receive 'his share 
. capital from the assets of the firm. 
(1) Yes, a partner's right in the assets of the firm is supreme and he is first paid his share before 

making payment to anybody else vid~ Section 46 of the Partnership Act. . 
(2) No, a partner will receive his share capital from the partnership firm on dissolution but first after 

. the payments of the third party debts of the partnership firm but before the debts of the partners 
'payable by the partnership firm are paid. 

(3) Share capital of a partner in a partnership firm is paid only after paying the third party debts of 
the partnership firm and loans repayable to the partners by partnership firm. 

(4) Share capital of a partner/of a dissolved partnership firm is paid from the residue available for 
distribution after the profits are distributed · to the partners in the partnership firm as per their 
profit sharing ratio in view of Section 49 of the Partnership Act. . 

143 .. A suit of a partnership firm to enforce any type of rights of the partnership firm is not maintainable 
, ,. unless the partnership firm is regis~ered under Section 69 of the Partnership Act before the filing of 

A 

the suit. r • . 

(1) An unregistered firm cannot sue for any ri,ghts, be they contractual or statutory, unless' the 
. partnership firm is first registered . . ' . . . 

(2) A partnership firin can sue for enforcement of its statut.ory rights even ' if the partnership firm is 
not registered. . . . , . 

(3) A partnership firm C~ln sue for enforcement of its ' rights prov,ided in the same suit both statutory 
and contractual rights are claimed together and not only contractual rights. . 

(4) .. Even if a suit is filed for enforcement of a contractQal right by an unregistered firm, but such a 
suit can continue if the, partnership firm is got registered during pendency of the suit.. ' 
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"144. A "partner who retires from a partnership firm, such partner is no longer liable for debts or liabilities 
of the firm towards third persons from the date of his retirement. ' 
(1) Yes, a retiring person is no longer liable because his liability is only till he continues as a partner 

, ofthe partnership firm because of Section 13 of the Partnership Act. " ~ " 
(2) Yes, he is not liable, because after his retirement from the firm, the other partners no longer can 

act as the agents of the retiring partners as per Section 18 qf the Partnership Act. , ' , 
(3) A retiring partner is only liable for debt liabilities of the firm to a third person till a public notice 

is given of his retirement in view of Section 32 of the Partnership Act. " , 
(4) Liability of therretiring partner will continue unless publ ic notice of the retirement of the retiring 

partner of the firm is given botll by the retiring partner as also by the partnership firm. ' 

. , 

145. A person is liable as a partner of a partnership firm only if he is a partner by an express written 
contract. 
(1) No, a person is liable as a partner by an implied contract provide,d thereafter the implied contract 

is got registered before the S_ub Registrar. 
(2) No, a person is lia~le as a partner, even by holding himself out as a partner of the partnership 

firm but only to that person who has on the faith of such holding out has given credit to the 
partnership firm. " 

(3) A person who holds himself out as a partner will be liable as a partner of the firm only when the 
third person who deals with the partnership finn has informed the person holding out that, he is 
acting with the firm on the basis of such holding 'out. " I 

"(4) A person holding out is liable to a third person only if the third person has given a public notice. ' 

146. Is it correct that in a contract of sale of goods under the Sales of Goods Act if the goods received are 
not as per the terms of the contract then the buyer in all cases has no liability to pay for the goods 
which are received by him from fhe seller? 
(1) Yes, he is not l,i(ible because no buyer can be imposed a liability for receiving contracted goods. 
(2) Yes, he is not liable till he gives 'intimation in writing of acceptance. " 
(3) Yes, he is not liable if he has intimated to the seller within reasonable time that the goods have 

been rejected. , " 
" (4) No, he is liable because of the principle "buyer beware", 

147,. Where the seller of goods under the Sale of Goods Act has sent the goods by transportation to the 
buyer, then seller continues to 'remain the owner of the goods at all times till the goods are received 
by the consignee. . 
(1) No, from the time of commencement of transpOltation, since the goods have commenced their 

journey to the seller, ownership " also has passed by theniere fact of commencement of 
, transportation vide Section 40 of the ~ale of Goods Act. 

(2) A seller even if he puts goods sold for transmission to the buyer then ownership only passes if 
" " the seller has imposed conditions which have to be fulfilled before passing of ownership of the 

goods as per Section 25 of the Sale of Goods Act. 
(3) If the lorry receipt or the bill of lading shows the name of the buyer as the consignee; and the 

lorry receipt or bill of lading has been delivered to the buyer, and the seller does not reserve the 
right of disposal, then ownership passes to ~he buyer vide Section 23 (2) of the Sale of 
GoodsAct. ' , 

(4) Ownership in the goods will not pass to the buyer even if the lorry receipt or bill of lading is in 
the name of the buyer as consignee if the seller in his own vehicle accompanies' the transport 
vehicle to the place of the buyer. 
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148. In a contract of sale of goods under the Sale of Goods Act, there can be stipulations both in the 
nature of conditions and warranties. 

- (l) Yes; in a contract of sale there can be stipulations which are both in' the nature of c,onditions 
andlor warranties. 

(2) With respect to sale of goods under the Sale of Goods Act, if the contract is an Interwltional 
contract only then can the contract contain conditions and warranties. 

(3) With respect to sale of goods under the Sale of Goods Act which are in the fqrm of bullion or 
jewellery only then can there be both conditions and warranties in the contract of sale of such 
goods. 

(4) Conditions and warranties in a contract of sale of goods can both exist providf?d the warranties 
are those which are only those written on a stamped agreement duly notarized as per Section 85 
of the Indian Evidence Act. 

149,. When the specific goods which are subject matter of the contract ~.lllder the Sales of Goods Act have 
perished · prior to · makipg of the contract then contracj: can be enforced against alternative goods 
because the contract of sale of goods is otherwise vaHd. 

(1) No, the contract of sale of specific goods cannot be enforced because goods have already 
perished without the knowledge of the seller at the time of contract, and the.n the contract of sale 
itself is void as per Section 7 of the Sale of Goods Act. -

(2) Though ordinarily the contract of the sale cannot be enforced against alternative goods instead 
of the contracted goods which have perished but the alternative goods can be received by the 
buyer from the seller if the value of the specific goods is less than Rs. 100/-. 

(3) If the specific goods have perished before making of the contract, and this was a fact already 
known to the buyer but not the seller, then contract is not void with respect to claim of the buyer 
for alternative goOds. 

(4) A contract for sale of specific goods which have perished prior to the entering .into' of th'e 
contract for sale, will be void and can be enforced against alternative goods only if the buyer has 
possession of the alternative goods. 

150. Thereis no distinction between a Sale and Agreement to Sell under the Sale of Goods Act. 

A 

(1) Yes, it is correct because parties must always act ·in furtherance of intentions to complete their 
obligations under Agreement to Sell. ' " 

(2) There is a distinction between the Agreement to Sell a'nd a ~ale under the Sale of Goods Act, 
because property/title in the goods which are stibject matter of Agreement to Sell will only pass 
when the time lapses or conditioris are fulfilled subject to which property in the goods is to be 
transferred, and thereafter the Agreement to Sell matures into a sale. 

(3) There is no difference between a sale and an Agreement to Sell because both stich contracts are 
automatically unconditional. '-

(4) There is no difference between sale and Agreement to Sell under the Sale of Goods Act only if 
such contracts are those with respect to perish<;ble goods. 
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